CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O.A. No. 338 of 1998
T fepTend
ehltnbea
New Delhi, dated this the ] f 1888
HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
Shri Manoj Chand,
S/o Shri Gaya Prasad,
R/o0 A-22/A, Madhu Vihar, Gali No.20,
Delhi-110082. APPL ICANT
(By Advocate: Shri S.D. Sharma)
Versus
Union of India through
1. Secretary, _
Ministry of Defence, New Delht.

2. Controller General of
West Block V, R.K.
New D=1lhi.

3. Ceontrolter of Defence Accounts:

Meerut Cantt.

4. Sr. Accounts Officer
O/0 the C.D.A. (Army)

Defence Accounis,

Puram,

(A‘rm\/)'

(AN),

Mearut Cantt. RESPONDENTS
{By Advocate: Shri KCD Gangwani)
JUDGMENT
BY HON'BLE MR. S.R. ADIGE. VICE CHAIRMAN (A)
Applicant. impugns respondents’ action in
disengaging him by verbal ordersl dated 9.6.87,
which has been confirmed in aﬁh#- reply dated
19.1.88 (Ann. Y} and prays to be allowed to

resume his duties as a Group D emplovee with

temporary status under
wages.

2. Respondents in

applicant was a casua!

temporary status w.e.f.

25.11.94. They however

ez

with back

6]

respondents

their reply confirm +that

labourer and

1
[

[¢]
o3

was

gran :
25.11.94 vide order dated

state that the appoirting



(2)
authority by his order déted 4.8.97 decided ‘o
disengage applicant w.e.f. 28.5.97 conseguent to
his being detained in police custody for more than
two weeks an the charge of theft of a spootsr
wh;ch was stolen from the office campus on 186.4.897
and was recovered by the ‘police from him.

Respondents state that this criminal case is under

trial and his ‘- reengageiment can be considered on
merits . only after decision of the Court.
Applicant in rejoinder has filed a copy of -th
judgment dated 15.4.988 acqguittiing him in the

afcocresaid criminal case.

3. ! have heard appticani’s counse! Shri S.D.

Sharma and respondents’ counsel! shri Gangwani.

4, - Even if applicant was disengaged
conseguent to the institution of a criminal case

against him that does not absolve respondents of

their responsibility in Tolleowing the procedure
for disengaging a casual !abourer with tempcrary
status in accordance with the provisions of the

Casual Labourer (Grant of Temporary Status and
Regularisation) Scheme, 1893, that is by giving

him one month's notice in writing or one month's

wages in lieu thereof.

5. As respondents did nct give applicant one
month’'s notice in writing'before terminating his
service, they shall now pay to applicant one
month' s wages. These directions shall be

-
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implemented by them within four wseks from the
date of receipt of a copy of this orders Furthemore

as applicant was disengaged by Regpondents only

_ because of the aforsmentioned theft case, in which

he has now baed acquitted by a Qourt of (Mmpetent
jurisdiction vids judgnent dated 1574.98, end
respondents have not stated that any appeal has bemn
filad against tha‘t judoment, they should c nsider
reinstating him within four weeks from the date of
receipt of a copy of this order in accordence with

‘rules and instructions; and wpen such reinstatesent

" applicant will recover his original seniority as

@ casual laboursr with temporary status"," byt
will not be entitled to any backwages for the

period he ramainsd out of worky

6. The O0A is digpossdof in temis of para §

labo ve, No msta,

Andotra.
( S.R.ADIGE
VICE cHaImm (a).
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